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DR. V. B. SINGH (Uttar Pradesh) : Sir, 
while supporting this Bill I have to make 
three main observations. While an 
adequate and comprehensive Bill is 
necessary for the spread of insecticides in 
the countryside,   what is more necessary is 
the diffusion of knowledge about it; and 
this diffusion of knowledge, in spite of the 
comprehensiveness of the Agriculture    
Department and the network  of the 
Community  Development Programmes,    
is found   inadequate.    I would like to 
suggest that the Ministry of Agriculture 
should take advantage of the secondary 
schools where education in science is 
imparted. The teachers in these secondary 
schools should be given ad hoc training in 
soil analysis and the use of insecticides in 
given situations so that the services of 
these science teachers  are  available  to the  
local  com-i  munity for the diffusion of 
knowledge j about insecticides. 
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[Dr. V. B. Singh] 

In the second place it is necessary that 
adequate instruments are produced for 
the use of the insecticides and it must be 
known from which direction they are to 
be spread because sometimes it is spread 
in the wrong direction. If the westerly is 
blowing and one starts spreading from the 
wrong side, the insecticide goes to the 
east instead of being in the field. 

Our colleague, Mr. Ranbir Singh, has 
talked about planes. In fact I tabled a 
question about the number of helicopters 
needed for spreading insecticides in the 
country I hope the Ministry will give a 
very adequate answer. 

In the third place I would suggest that 
often complaints arc made that the prices 
of these insecticides are high, and the 
Government should subsidise. I entirely 
agree that these are essential inputs in 
agriculture and the prices should be 
lowered. In case it if not possible, the 
Government should make a provision so 
that these insecticides and other 
necessary inputs are given to them on 
credit and at the time of procurement the 
prices are adjusted through Government 
agencies; which will imply, in other 
words, that the procurement price will 
have to be lower than what it is at 
present. 
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THE VICE-CHAIRMAN (SHRI V. B. 

RAJU) : The question is : 

"That the Bill be passed.'' 

The motion was adopted. 

THE PUNJAB NEW CAPITAL (PERI 
PHERY) CONTROL (CHANDI 
GARH    AMENDMENT)   BILL, 1972 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (DR. DEBI-
PRASAD CHATTOPADHYAY): Sir, I 
beg to move: 

"That the Bill further to amend the 
Punjab New Capital (Periphery) Control 
Act, 1952, as in force in the Union 
territory of Chandigarh, as passed by the 
Lok Sabha, be taken j into 
consideration." 

i 
The Punjab New Capital (Periphery) 
Control Act, 1952 was enacted for the 
purpose of checking unplanned and 
haphazard growth of shabby looking 
buildings and structures, excavations and 
approach roads in a periphery area of 5 
miles radius, surrounding the Chandigarh 
city. Later, owing to the swift urbanisation 
of the area around Chandigarh and the 
location therein of the Cantonment, Indian 
Air Force ! Station and the Hindustan 
Machine Tools Factory, the Act was 
amended to extend the control to a 
periphery area of 10 miles radius around 
Chandigarh, by Punjab Act No. 28 of 1962. 

With   the  reorganisation   of   Punjab 
with effect from 1st November,    1966, 
the periphery area of Chandigarh city has 
fallen to the share of the Government of 
Punjab and Havana, and the 
Administration of the Union Territory of 
Chandigarh.   In accordance with the 
provisions of section 88 of the Punjab 
Reorganisation Act, 1966, the    Punjab 
New Capital (Periphery) Control   Act, 
1952, continues to apply to all the peri-
pheral areas of Chandigarh to    which the 
Act was applicable before 1st November, 
1966.   Therefore, the three Governments   
have    to   enforce   the provisions of  the 
Act in their respective areas of 
jurisdiction. 

The Punjab New Capital (Periphery) 
Control Act, 1952, in its application to 
Chandigarh was adopted by the Central 
Government, vide The Punjab Reorga-
nisation (Chandigarh) (Adaptations of 
Laws on State and Concurrent Subjects) 
Order, 1968. The Chandigarh Admi-
nistration have experienced certain diffi-
culties in the application of the Act 
within their area of jurisdiction and to 
overcome those difficulties have suggest-
ed certain amendments to the Act. The 
circumstances which have necessitated 
these amendments are being explained 
now. Sub-section (4) of section 6 of the 
principal Act reads as   under: 

"The Deputy Commissioner shall not 
refuse permission to the erection or re-
erection of a building if such a building 
is required for purposes subservient to 
agriculture, nor shall the permission to 
erect or re-erect any such building be 
made subject to any conditions other 
than those which may be necessary to 
ensure that the building will be used 
solely for agricultural purpose." 

The obligation for according permis-
sion for the erection or re-erection of 
buildings which are reported to be re-
quired for purposes subservient to agri-
culture gives complete    exemption    to 


